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the applicant in MA (original respondents) 

MA 2568,'2003 & MA 2569/2003 

Heard Shri M.K. Gaur, learned counsel of the 

__.l- 
applicant u 	 None present for the 

MA 2569,'2003. 

By these two MAs, the respondents have prayed 
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the Tribunal vide which they were directed to dispose 
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6.1.2003 by passing a reasoned and speaking order 
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he Hon'ble Triunal on 5.9.20. Th larne cuslt 	 b 	 d 	e  
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Having regard to the above submissions, time 
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M A 

	

	
0/ 200 Q.-.....--J AA 

lIt 	I iu 	II 

disposed of. 	

03 are accordingly 

(BHARAT BHUSHAN) 
MEMBER (J) 
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